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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 

TRIBUNAlS ACT .1985 

Shri Gokul Chandra 	) 
Son of Narayan Chandra 	) 
Sarangi 	 ) 	 .•• Applicant 

V/s. 

Union of Idjø & Others ) 	 .Respondents. 
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Application. 

Vakalatnama. 

Memorandum dated 27/12/1989 
issued by DPO NGP Annex.'A' 

Central Adm.6t Tribunal's or&ers 
dated 27/4/198794/8/88 
18/8/88 and 15/9/1989. 

Annex.'B' Colly: 

Letters from CPO C Rly.&CPO 
S.E.Rly. dated, 13.10.1987 
and 13/11/1987. 	Annex.'C' Colly. 

Appljcatht*s Representations 
dated 7/f/1990 & 8/1/1990 

Annex.'D' Coily. 

Letter frornDRM BSL dt.19/5/1987 
Apnex.'E' 

Letter from Railway Board 
dt. 11/1 /1973. 

Annéx.'F' 

Senioritr List published by 
DRN NGP on 4/1/1988. 
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CAT/Ji12 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
- 	S 

NEW BOMBAY BENCH 

O.A. No. 55/90 	 198 
(AX) 

DATE OF DECISION6.3.1990 

Shri Goku]. Chandra 
	

Petitioner 

Shrj G.D.Samant 

Versus 

Union of India & Orso 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CORAM 

TheHon'bIeMr. P.S.Chaudhuri, Member (A) 

3 
The Hon'ble Mr. A.V.Haridasan, Member (J). 

Whether Reporters of local papers may be allowed to see the .Iudgement? 
S 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the - Judgement? 

Whether it needs to be circulated to other Benches of the Thbunal? 

- 	 -. 

S  



) 	 BEFORE THE CENTRAL A 	NISTRATIVE TRIBUNAL 

4 	 NEW BOMBAY BENCH, NEW BOMBAY 

OA.NO . 55/90 

Shri Gokul Chandra 	 ... Applicant 

vs. 

Union of India & Ors. 	 ... Respondents 

CORAM: Hon'ble Member (A) Shri P.S.Chaudhuri 

Hon'ble Member (Z) Shri A.V.Haridasan 

ARpearance  

Mr.G.D .Samant 
Advocate 
for the Applicant 

ORAL JUOGMENT 	 Dated: 6.3.1990 

(PER: A.V.Haridasan, Member (3) 

Heard Mr. G.D.Samant for the applicant. The grievance 

of the applicant who is uorking as a Guard.Gr.'A' is that the 

Railway administration has promoted SC candidate in eXCeSS of 

their quota in the post of Mail/Express Guard 'A' Special 

whereby denying promotion to him. According to him, he is 

the next person to be promoted to that cadre from Am& other 

community. It is the avarment of the applicant that the 

applicant had made a representation in this behalf to the 

4 	Divisional Railway Manager on 7.1.1990 and another representation 

to the Divisional Personnel Officer an 8.1.1990. But the 

applicant has filed this applica.tionon 29.1.1990 without 

giving sufficient time to the authorities concerned to take a 

decision in the matter. tILe, therefore, close this application 

with a direction to the 3rd Respondent, Divisional Railway 

Manager, South Eastrn Railway, Nagpur.to dispose of the 

-epre5entation of the applicant dated 7.1.1990 in accordance 

with law within a period of 2 months from this date. Should the 

applicant feel aggrieved at the outcome of this representation, 

he would be at liberty to approach the appropriate forum for the 

proper relief. There is no order as to costs. 

(R.v. HARIQASAN) 	 P.S. CHAUDHURI) 
MEMBER (J) 	 MEMBER (A) 
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